PART Il
AGRICULTURE DEPARTMENT
(FORESTS)
Notification
The 21% January, 1970

No. S.0. 19/C.A. 16/27/S. 29/70. — In exercise of the powers conferred by section 29 of the Indian Forest Act, 1927,
and all other powers enabling him in this behalf, the Governor of Haryana hereby declares the land described in the

Schedule below to be protected forest and the provisions of Chapter 1V and section 68 of the said Act to be applicable to
the same:-

SCHEDULE
District ~ Tehsil  Village with  Owner Description of field Area in acres
H.B. No. Numbers
Rect. Killa No.
No.
Karnal ~ Thanesar Bir Sujra Provincial 1 25 92.00
Sujra Government 2 12 to 14, 16 to 19,
H. B.No.139 21to 25
3 21,22
5 1,910 12,19, 20
6 1to 25
7 5t09,12t0 19, 21, 22
23/1,23/2, 24, 25
8 25
9 15, 16, 25

10 41009, 11/2, 12 to 15,
18/2/2, 18/2/1/2, 19,
20/1, 20/2, 21/1, 21/2, 22/1
11 1,2,3/1,3/2,4108,
9/1, 9/2, 10, 11/1,
11/2,12 to 14
12 1t0 3,10
20 1/1
21 4,5,6/2,7/2,8/1
22 14, 15/1/1

SHER JANG SING,
Secretary to Government, Haryana
Home Department
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